463 Matters under ~ PHALGUNA 4, 1902 (SAKA)

:salt Lake City of Calcutta. The Cement
Controller informed the West Bengal
‘Government of his inability to make
any ad hoc allocation of cement for
the construction of the stadium.

The quota allotted by the Central
‘Government is too inadequate to meet
even the urgent developmental needs
of the State, Unless the quota of allot-
ment of cement is increased, it will
not be possible for the State Govern-
ment to complete the stadium,

I, therefore, urge upon the Gov-
ernment to increase the cement quota
of West Bengal.

(iv) ENLISTING OoF TRIBALS IN THE
CURRENT CENSUS OPERATIONS.

SHRI PIUS TIRKEY (Alipurduar):
It is a matter of great regret that
there is no uniformity in enlisting the
tribalg in the list of Scheduled Tribes
in different States of India. The
tribals are national assets and tribal-
‘ism js a nationa] issue. But, at present,
tribals are not being recogniseq at the
national level. The Scheduled Tribes
residing in the Union Territories of
Delhi, Andaman and Nicobar etc. and
in the States of Punjab, Haryana,
‘Uttar Pradesh, Madhya Pradesh etc.
are being debarreq from their rights
of being tribals. The present census
operation in the midst of this uncer-
tainly of the principles of tribalism
would be ultra vires ang unconstitu-
tional,

In many parts of India, for example,
‘Bombay, Delhi, Gujarat, Haryana,
Punjab and Assam the census opera-
tion is vehemently being opposed.
Tribalism has become a new property
of the persons belonging to Scheduled
Tribe community, The triba] people
inkeriting this property in certain
States shall never lose it in another
State. If this property jis gnatched in
any State, or in Union Territories,
then thig will amount to a robbery or
a dacoity. In the midst of this un-
certainty, the denial of this valuable
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property and personal right of the tri-
bal people living in parts of the coun-

" try would be an injustice to the triba]

people by the respective State Gov-
ernments and Union Territories. The
Home Minister ang the Law Minister
should immediately clarify the posi-
tion,

Therefore, I submit that a Parlia-
mentary Committee for revision of the
list of Scheduled Castes and Sche-
duled Tribes may please be formed
early. :

(v) NeEp 1o stor CONSTRUCITION OF
DaM v GHAZIPUR DISTRICT OF
UtTAR PRADESH.
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(vi) INSTALLATIONS OF A RADIO STA-

TION IN THE BORDER DISTRICTS OF
BARMER/JAISELMER OF RAJASTHAN.
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(vii) ATROCITIES ON PRISONER3 IN
CENTRAL JAIL, SAMASTIPUR AND
OTHER PARTS OF THE COUNTRY,
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